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Inspection Report based on the direction given by Hon’ble NGT (SZ) vide Order 

dated 24.12.2020 in OA. No. 62 of 2020 

 

Back ground  

Vide Ordersdated 24.12.2020and 01.03.2021 in OA. No. 62 of 2020 Hon’ble NGT 

(SZ) has directed the State Environmental Impact Assessment Authority (SEIAA) and 

Ministry of Environment, Forests and Climate Change (MoEF& CC), Integrated Regional 

Office, Chennai are also to submit the independent reports regarding the violations alleged 

for the non-compliance of EIA Notification 2006 as well as Bio Medical Waste 

Management (BMW) Rules, 2016 and other environmental laws (Copy of the Order is at 

Annexure-I). 

 

The allegation in the application was regarding the non compliance of Bio Medical 

Waste Management Rules, 2016 by Medical and Dental Colleges which are operating in 

Salem District without requisite Environmental Clearance/Consent to Establish/Consent to 

Operate. 

Report of the MoEFCC, Integrated Regional Office, Chennai 

Under the provisions of the EIA Notification, 2006, Environment Clearance for 

Building and Construction Projects is covered under entry 8 (a) of the Schedule to the EIA 

Notification, 2006. The entry 8(a) of the Schedule of EIA Notification 2006 as follows: 

 

Building and Construction projects greater than 20000 sq. mtrs and less than 

150000 sq. mtrs of built-up area falls in Category B, which requires prior 

Environmental Clearance from State Environment Impact Assessment Authority 

and greater than 150000 sq. mtrs of built-up area falls in Category A which requires 

prior Environmental Clearance from Central Government.  

 

Thereafter vide Gazette Notification No. S.O. 3252 (E) dated 22.12.2014, the 

Ministry of Environment, Forest and Climate Change has exempted the School, College 

and Hostel for educational institution from obtaining prior Environment Clearance under 

the provisions of the EIA Notification, 2006 subject to Sustainable Environmental 
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Management. Vide F. No.19-2/2013-IA-III.The Ministry clarified that in case of medical 

universities/institutes the component of Hospitals will continue to require prior 

Environment Clearance. 

 

Bio Medical Waste Management Rules, 2016 shall apply to all persons who 

generate, collect, receive, store, transport, treat, dispose, or handle bio medical waste in 

any form including hospitals, nursing homes, clinics dispensaries, veterinary institutions, 

animal houses, pathological laboratories, blood banks, Ayush hospitals, clinical 

establishments, research or educational institutions, health camps, medical or surgical 

camps, vaccination camps, blood donation camps, first aid rooms of schools, forensic 

laboratories and research labs. 

 

Observation: 

As directed the area in question was inspected by Dr.C.Palpandi, Scientist 

‘C’,Integrated Regional office of Ministry of Environment, Forest and Climate Change at 

Chennai on 7.5.2021 (Some of the photos taken during site visit is at Annexure-II). 

During the visit it is noticed that there are 8 Medical/Dental Colleges Buildings in Salem 

Districts and out of 8 only2 projects were required to get prior Environmental Clearance 

from SEIAA,since the Construction area of these 2 projects are greater than 20000 sq. 

mtrs and less than 150000 sq. mtrs of built-up area. 

Out of the total 8 projects 6 building are in need of getting clearance/permission 

under Bio Medical Waste Management Rules, 2016.The rest 2 projects donot require 

Environmental Clearances and clearances/permissions under Bio Medical Waste 

Management Rules, 2016 since these 2 buildings are used for educational purposes. 

 

The present status of the 8 Buildings are as below in Table: 

S.No Name of facility  Built up 
area/status 
of EC 

Present Status  Status of BMW 
Authorization 

Action taken  

1.  M/s Vinayaka 
Mission Super 
Specialty 

Greater 
than 20000 
Sq.M.(1367

Presently ToR 
has been 
obtained from 

BMW 
Authorization is 
required but not 

TNPCB filed 
a complaint 
under Section 
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Hospital, Sankari 
Main Road, 
Veerapandi, 
Salem-636308 

00 Sq.M.) 
 
Prior EC is 
required 
but not 
obtained by 
the project 
proponent. 

SEIAA under 
violation 
category   and 
waiting for 
EC. Consent 
order from 
TNPCB can 
only obtained 
after getting 
EC. 

obtained since 
consent from 
TNPCB was not 
given due to the 
non obtainment of 
prior EC.   

200 of CPR  
for offence 
under Section 
15 & 16 of 
EPAct,1986 
before the 
Hon’ble 
Judicial 
Magistrate 
Court, Salem 

2.  M/s 
Annapoorana 
Medical College 
Hospital, Sankari 
Main Road, 
Veerapandi, 
Salem-636308.  

Greater 
than 20000 
Sq.M 
(103374.17 
Sq.M.) 
 
Prior EC is 
required 
but not 
obtained by 
the project 
proponent. 

Presently 
EChas been 
obtained from 
SEIAA under 
violation 
category after 
remittance of 
Environmental 
Compensation. 

BMW 
Authorization is 
required but not 
obtained since 
consent from 
TNPCB was not 
obtained.   

TNPCB filed 
a complaint 
under Section 
200 of CPR  
for offence 
under Section 
15 & 16 of 
EPAct,1986 
before the 
Hon’ble 
Judicial 
Magistrate 
Court, Salem 

3.  M/s Vinayaka 
Mission 
Sankarachariya 
Dental College 
Veerapandi, 
Salem-636308 

Less than 
20000 
Sq.M 
 
Prior EC 
not 
required 

EC not 
required. 
Consent from 
TNPCB 
obtained 

BMW 
Authorization 
obtained  

Nil  

4.  M/s Penang 
International 
Dental College/ 
Vinagaya 
Mission 
Research 
Foundation 
Veerapandi, 
Salem-636308. 

Less than 
20000 
Sq.M 
 
Prior EC 
not 
required 

EC not 
required. 
 
Consent from 
TNPCB 
obtained 

BMW 
Authorization is 
not required since 
it is an 
educational/acade
mic institution 
and no bio 
medical waste is 
generating. 

Nil.  

5.  M/s Vinayaka 
Mission 
Homeopathic 
Medical   
College  
Veerapandi, 
Salem-636308 

Less than 
20000 
Sq.M 
 
Prior EC 
not 
required 

EC not 
required. 
 
Consent from 
TNPCB 
obtained 

BMW 
Authorization 
obtained 

Nil 

6.  M/s Sivaraj 
Homeopathic 
Medical   
College and 

Less than 
20000 
Sq.M 
 

EC not 
required. 
 
Consent from 

BMW 
Authorization 
obtained 

Nil  
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Research 
Institute  
Thumbathulipatt
y, Perumampatty 
P.O,  Salem-
636307 

Prior EC 
not 
required 

TNPCB 
obtained 

7.  M/s Sivaraj 
Siddha Medical   
College, 
Thumbathulipatt
y, Perumampatty 
P.O,  Salem-
636307 

Less than 
20000 
Sq.M 
 
Prior EC 
not 
required 

EC not 
required. 
 
Consent from 
TNPCB 
obtained 

BMW 
Authorization 
obtained 

Nil  

8.  M/s Naturopathy 
and Yoga  
Medical  College 
Thumbathulipatt
y, Perumampatty 
P.O,  Salem-
636307 

Less than 
20000 
Sq.M 
 
Prior EC 
not 
required 

EC not 
required. 
 
Consent from 
TNPCB 
obtained 

BMW 
Authorization is 
not required since 
it is an 
educational/acade
mic institution 
and no bio 
medical waste is 
generating. 

Nil  

 

It is found that the 6 facility/building which does not require prior Environmental 

Clearance have taken all the necessary approvals from authorities and 2 institutions Vz. 

M/s Vinayaka Mission Super Specialty Hospital and M/s Annapoorana Medical College 

Hospital both having  Built up  areas of more than 20000 Sq.M have  not obtained Prior 

EC from SEIAAas per EIA Notification 2006 under EP Act, 1986  and have not taken 

consent under the Water Act, 1974 and Air Act, 1981 and clearances/permissions under 

Bio Medical Waste Management Rules, 2016 from the Tamil Nadu Pollution Control 

Board. The prescribed authority for implementation of the provisions of these rules shall 

be the State Pollution Control Boards in respect of States and Pollution Control 

Committees in respect of Union territories. 

 

The 2 institutions Viz. M/s Vinayaka Mission Super Specialty Hospital and M/s 

Annapoorana Medical College Hospital had applied for Environmental Clearance under 

violation category and in line with MoEF Notification S.O. 804(E) dated 14.03.2017 and 

S.O. 1030(E) dated 08.03.2018. 
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M/s Vinayaka Mission Super Specialty Hospital obtained ToR on 23.11.2020 

based on their Application submitted to SEIAA dated 16.10.14 and appraise letter dated 

26.02.2020.(Copy of the ToR is at Annexure-III). 

 

M/s Annapoorana Medical College Hospital Obtained ToR on 06.11.2019 and EC 

on 27.04.2021 based on their Application submitted to SEIAA dated 13.09.17 (Copy of 

the EC is at Annexure-IV) 

As per MoEFCC Notification S.O. 1030(E) dated 08.03.2018: 

1. The cases of violations will be appraised by the Expert Appraisal Committee at the 

Central level or State or Union territory level Expert Appraisal Committee 

constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 

1986 with a view to assess that the project has been constructed at a site which 

under prevailing laws is permissible and expansion has been done which can run 

sustainably under compliance of environmental norms with adequate 

environmental safeguards, and in case, where the findings of Expert Appraisal 

Committee for projects under category A or State or Union territory level Expert 

Appraisal Committee for projects under category B is negative, closure of the 

project will be recommended along with other actions under the law.”;   

 

2. In case, where the findings of the Expert Appraisal Committee or State or Union 

territory level Expert Appraisal Committee on point at sub-paragraph (4) above are 

affirmative, the projects will be granted the appropriate Terms of Reference for 

undertaking Environment Impact Assessment and preparation of Environment 

Management Plan and the Expert Appraisal Committee or State or Union territory 

level Expert Appraisal Committee, will prescribe specific Terms of Reference for 

the project on assessment of ecological damage, remediation plan and natural and 

community resource augmentation plan and it shall be prepared as an independent 

chapter in the environment impact assessment report by the accredited consultants, 

and the collection and analysis of data for assessment of ecological damage, 

preparation of remediation plan and natural and community resource augmentation 

plan shall be done by an environmental laboratory duly notified under the 

Environment (Protection) Act, 1986, or a environmental laboratory accredited by 
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the National Accreditation Board for Testing and Calibration Laboratories, or a 

laboratory of the Council of Scientific and Industrial Research institution working 

in the field of environment.”; 

 

3. The Expert Appraisal Committee or State or Union territory level Expert Appraisal 

Committee, as the case may be, shall stipulate the implementation of 

Environmental Management Plan, comprising remediation plan and natural and 

community resource augmentation plan corresponding to the ecological damage 

assessed and economic benefit derived due to violation as a condition of 

environmental clearance.”; 

 
4. The project proponent will be required to submit a bank guarantee equivalent to the 

amount of remediation plan and Natural and Community Resource Augmentation 

Plan with the State Pollution Control Board and the quantification will be 

recommended by the Expert Appraisal Committee for category A projects or by 

the State or Union territory level Expert Appraisal Committee for category B 

projects, as the case may be, and finalised by the concerned Regulatory Authority, 

and the bank guarantee shall be deposited prior to the grant of environmental 

clearance and released after successful implementation of the remediation plan and 

Natural and Community Resource Augmentation Plan, and after recommendation 

by regional office of the Ministry, Expert Appraisal Committee or State or Union 

territory level Expert Appraisal Committee and approval of the Regulatory 

Authority.”. 

Conclusion: 

It is found that only 2 Institutions namely M/s Annapoorana Medical College 

Hospital and M/s Vinayaka Mission Super Specialty Hospital did not take necessary 

approvals like Prior EC, Consent and BMW Authorization. 

In this regard the Tamil Nadu State Pollution Control Board has filed complaint 

under Section 200 of Criminal Procedure Code for offence under Section 15 & 16 of 

EPAct, 1986 before the Hon’ble Judicial Magistrate Court, Salem against M/s Vinayaka 

Mission Super Specialty Hospital on 01.10.2014 (CNR.TNSA040015092014)and M/s 
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Annapoorana Medical College Hospital on 15.02.2021 (CNR.TNSA040006162021). Case 

details are furnished at Annexure-V and VI. 

The present status of violations by these 2 Institutions are as follows: 

1. M/s  Annapoorana Medical College Hospital 

After the due procedures as mentioned in MoEF Notification S.O. 804(E) dated 

04.03.2017 and S.O. 1030(E) dated 08.03.2018  M/s Annapoorana Medical College 

Hospital has obtained Environmental Clearance vide SEIAA-

TN/F.No.7143/EC/8(a)/760/2021 dated 27.04.2021 under violation category. During the 

site visit the project authority informed that in receipt ofthe EC, they had applied for 

consent from TNPCB under Water Act, 1974 and Air Act,1981 which is required for 

obtaining authorization under Bio Medical Waste Management Rules, 2016. 

 

M/sAnnapoorana Medical College Hospital has paid an amount of Rs.61.10 Lakhs 

under CER to EMAT, Department of Environment on 05.8.2020 and Bank guarantee of 

Rs. 118.41 lakhs towards remediation plan and Natural Community Resource 

Augmentation plan on 6.8.2020.   

2. M/s Vinayaka Mission Super Specialty Hospital. 

After the due procedures as mentioned in MoEF Notification S.O. 804(E) dated 

04.03.2017 and S.O. 1030(E) dated 08.03.2018 M/s Vinayaka Mission Super Specialty 

Hospital has obtained Terms of Reference from SEIAA vide SEIAA-

TN/F.No.3064/Violation/ToR-823/2020 dated 23.11.2020. 

 
 

 
 

(Dr. C. Palpandi) 
Scientist ‘C’                                                           

MoEFCC Integrated Regional Office, Chennai 
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Item No.03

BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No. 62 of 2020 (SZ)

(Through Video Conference)

IN THE MATTER OF

Environment Protection and
Anti Pollution Group trust

...Applicantts)

Versus

Union of India and others.
....Respondent(s)

Date of hearing: 24.12.2020.

CORAM:

HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): Sri. Dr. V.R. Thirunarayanan for R2 to R4

For Respondent(s) Sri. C. Kasirajan through

M/s. Meena for R7

1. The above case was originally taken up on file as a letter petition by the

Principal Bench wherein, the allegation was regarding the non compliance

of Bio Medical Waste Management Rules, 2016 by Medical and Dental

Colleges which are operating without requisite Environmental

Clearance/Consent to Establish/Consent to Operate in Salem District.

2. The Principal Bench by order dated 30.10.2019, directed the pollution

Control Board to look into the allegations and submit the report.

1
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424815/2021/1A III 35

Thereafter, it was taken up on 28.02.2020 by the Principal Bench and

extracted the report of the Pollution Control Board in Para 2 of the order

and thereafter passed the following order: (Para 3 to 5)

(III) A Perusal of the above shows:

• Against Serial No. 01) it is mentioned that EC is required and

prosecution has been initiated for not doing so)'

• Against Serial No. 02) it is mentioned that environmental

compensation has been recommended,'

• With regard to the remaining, 170 adverse action has been

mentioned though Consent to Estsblish and Consent to

Operate under the Water (Prevention and Control of

Pollution) Act, 7974 and Air (Prevention and Control of

Pollution) /1et, 7981 were not earlier taken but have now been

taken.

(IV) In view of the above) let further action be taken for violations,

including assessment and recovery of compensation. In view of

violations notice in respect of large number of establishments) it

will be appropriate that the State of Tamil Nadu ascertains the

status of compliance of the Rules throughout ascertains the State

by all such establishments within three months from today and

turnish a further report before this Tribuna]bye-mail at iudicial­

[lgt_@f{ov.i!]_.The same may now be looked into by the NGT

Southern Bench su Chennsi. For this purpose, the proceedings

will stand transferred to the NGT Southern Bench and may now

be listed for further hearing before the NGT Southern Bench on

10.07.2020.

(V7 A copy of this order be sent to the TamilNadu State PCBbye­
mail for compliance.

3. That is how the matter has been taken by this Tribunal for further

consideration. The matter was taken up on 17.11.2020 and same was

adjourned by notifications as there was no sitting and thereafter, on

2
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08.12.2020 the matter was adjourned to today by notification. Considering

the fact that there are violations of ETANotification as well, we feel that

Ministry of Environment Forests and Climate Change (MoEF & CC), New

Delhi also to be impleaded as additional 8th respondent. So, Ministry of

Environment Forests and Climate Change (MoEF & CC), New Delhi is Suo­

Motu impleaded as additional 8th respondent. Office is directed to carry

out the amendment.

4. When the matter came up for hearing today through Video conference, Sri.

Dr. V.R. Thirunarayanan represented respondents 2 to 4 and Sri. C.

Kasirajan through Mis. Meena represented 7th respondent.

5. Issue notice to respondents 1, 5, 6 additional respondent No.8 bye-mail

along with copies of the earlier orders and the letter petition received, so as

to enable them to comply with the direction of this Tribunal.

6. The learned counsel appearing for the Pollution Control Board submitted

that enquiries have already been initiated by the regulators with the

concerned Medical and Dental Institution for further action to be taken for

their violation and if some time is granted, they may be able to come with

the further action taken report in this regard.

7. The State Environmental Impact ASSessment Authority (SEIAA), Ministry of

Environment, Forests and Climate Change (MoEF & CC), Regional Office,

Chennai are also directed to submit the independent reports regarding the

violations alleged for the non-compliance of ElA Notification 2006 as well

as Bio Medical Waste Management Rules, 2016 and other environmental

laws as well.

/

8. The Registry is directed to communicate this order to the above Officials

and other official respondents and also to the Tamil Nadu State Pollution

3
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Control Board immediately through e-mail so as to enable them to comply

with the direction.

9. For appearance of parties and filing their independent response and for

consideration of report, post on 05.02.2021.

. J.M.
(Justice K. Ramakrishnan)

.." ~ E.M.
(Shri. Saibal Dasgupta)

O.A. No. ,2/2020 (SZ)
24th December, 2020. Sr.

4
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Item No.03:

BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No. 62 of 2020 (SZ)

(Through Video Conference)

IN THE MATTER OF

Environment Protection and
ANTIPollution Group Trust

...Applicant(s)

Versus

Union of India and others.

...Respondent(s)

Date of hearing: 01.03.2021.

CORAM:

HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON'BLE MR. SAIBAL DASGUPT A, EXPERT MEMBER

For Applicant(s): Suo- Motu By Court

For Respondent(s): Mr. Meyyappan represented
Mrs. ME. Saraswathy for R1
Dr. V.R. Thirunarayanan for R2, R3 and R4
Ms. Sonali J represented
M/ s. AAV Partners for R6
Mr. C. Kasirjan through
Mr. Ajith Kumar for R7

ORDER

1. The above case has been transferred to this Tribunal as per order of

1
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the Principal Bench of National Green Tribunal in O.A. No. 894 of

2019 (Original number of Principal Bench)dated 28.02.2020.

2. The above case has been registered Suo-Motu by the Principal

Bench of National Green Tribunal on the basis of the letter petition

received from the applicant shown in the letter. Certain reports

have been received regarding the allegations made in the application

and it has been forwarded to this Tribunal for further action to be

taken on the basis of the report.

3. When the matter came up for hearing today through Video

Conference, Sri. Meiyappan represented Mrs. ME. Saraswathy

counsel for respondents and 5, Dr. V.R. Thirunarayanan

represented respondents 2, 3 and 4, Ms. Sonali J. Represented Mis.

AAV Partners counsel for 6th respondent and Sri. C. Kasirajan

through Mr. Ajith Kumar represented 7th respondent. So, service is

complete.

4. Office is directed to issue notice to the applicant whose letter has

been treated as letter petition as his name has been shown as

applicant in the matter.

S. Office is directed to issue notice to the applicant also so as to

ascertain as to whether they are interested in proceeding with the

matter.

6. We have received a further action taken report submitted by the

Tamil Nadu Pollution Control Board dated 19.02.2021 and received

2
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on 23.02.2021 which reads as follows:-

ACTION TAKEN REPORT FILED BY THE

TAMil NADU POLLUTION CONTROL BOARD

I, Tmt. R.Saras(lvani, Dlo. Raghuvan, Hindu, aged about 55 years,

having my office (II No. 76, Mount Salai, Guindv, Chcnnai -600(J32, do hereby

solemnly affirm and sincerely slate asfollowsr-

I. I am the Joint Chief Environmental Engineer, Tamil Nadu Pollution

Control Board, Chennai-titu) 032, and 1 amjiling this Action Taken Report 011 behalf

of the Tamil Nadu Pollution Control Board and (IS such 1am well acquainted with

thefacts ofthe casefrom the records.

2. It is submitted that the Han 'bl« NCT (PB) has passed order dated

28'(J2.2020 and directed inter alia that:

"In view 0/ the above, letfurther action be taken for violations, including

assessment and recovery ofcompensation. In view 0/ viola lions noticed in respect 0/
large number 0/ establishments, it will be appropriate that the State of Tamil Nadu

ascertains the status 0/ compliance of the Rules throughout the State by all such

establishments within three months [rom today and furnish a [urther report before

this Tribunal bv email atiudicia!-IIl?t(Of!:O\; in. The same may now be looked into by

the NCT Southern Bench at Chennai. For this purpose, the proceedings will stand

transferred to the NCT Southern Bench and may now be listed [orfurther hearing

be/ore the NCT Southern Bench. "

3. It is submitted that the Hon 'ble NCT (5Z) has passed order dated

24.12.2020 and directed inter alia that:

"That is how the matter has been taken by this Tribunal for further

consideration. The matter was taken lip on 17. / J.2020 and same was adjourned by

notifications as there was no sitting and thereafter, on 08.12.2020 the mailer was

adjourned to today by notification.

Considering the fact that there are violations 0/ EIA Notification as well,

wefeel that Ministry of Environment Forests and Climate Change (MoEF & CC),

New Delhi also to be impleaded {IS additional 8th respondent. So, Ministrv oj

Environment Forests and Climate Change (MoEF & CC), Nelv Delhi is Suo-Motu

impleaded as additional 8th respondent. Office is directed to carr)' out the

amendment.

The learned counsel appearing ./01' the Pollution Control Board submitted

that enquiries have alreadv been initiated bv the regulators with the concerned

Medical and Dental Institution [orfurther action to be taken for their violation and

if some lime is granted, they may be able to come with the further action taken

report in this regard.

3
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The Registry is directed to communicate this order to the above

Officials and other official respondents and also to the Tamil Nadu State

Pollution Control Board immediate!v through e-lI1ailso as to enable them

to comply with the direction ".

5. It is respectfully submitted that, there are S Numbers 0/
private medical colleges in Salem District as reported below.

1. M/~. Vinayaga Missions Kirupananda Variyar Medical College &

Hospital,

2. MI\,. Annapoorna Medical Colleg« & Hospital

3. Mil'. Vinayaka Mission '.I' Sankarachariva Denial College.

4. Mrs. Penang International Dental College - A Vinayaga Mission

Research Foundation

5. Mil'. Vinavaka Missions Homoeopathic Medical College & Hospital

6. Mrs. Sivaraj Siddha Medical College

7. Mis. Sivaraj Homoeopathic Medical College AI~dResearch Institute

S. Mis. Sivara] Naturopathy And Yoga Medical College

6. 11 is respectfully submitted that the present status of' the

Medical college and Hospitals in Salem District is submitted below:

ABSTRACT OF THE MEDiCAL COLLEGE AND HOSPiTALS iN SALEM

S.No Name lind Address Status of EC
'--'---'
Status of

of the Facility consent

Bui/t- EC Validity

lip Required/

(Sq.M) Not

Required

1 Mil-. Vinayaka More EC Environme

Mission Super than Required Clearance

Speciality Hospital 2000U and not not

P Ltd, NH-47, Sq.M obtained obtained.

Sankari Main Road, reported

Veerapand i. the unit

Salem-63630S. filed

applicatiot

be/ore S

to be 0

EC

'----_._.-

Status of BMW Action taken by the

Authorization Board

Validity

has not

A case has heen filed

obtained by the Board under

ental Authorization

II is menial

been since Environ the provision 0/

4

Ell \-ironmentat

that Clearance and (Protection) Act,

has consent of the 1986

Board have not Hon 'ble Judicial

before the

EIAA

been obtained Magistrate, Salem

btain

CCNo. 14812U14/or

EC violation. The

next hearing is posted

on 1510212021
_____ _l__. ____L __j
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,-2-----,-A1--!I-·.-A-n-.n-a-p-o-o-r-n~-I--~-M-lo-I--c---.-E--C-.--------E-I-110-ol1-nl-CI-lt-,~~'A--u-t/~10-'--i-ZG-lf-io-n----'~T=hc-C-l-{n-it--ha-.I-·-re-m-l-·tt-e-d~

A1eJical College

Hospital.

NH-47.

Sankari Main Road,

Veerapandi.

Salem-63630S

than

2()()()()

Sq.A1

Re(fUired

and not

obtained

3 M!~.Vinayaka

Mission

Sankarachariyar

Dental College,

S.F.No.21112B,3B,

2121IB9., etc

Veerapandi Village.

Salem Soulh Taluk,

Salem District-

636308

11906.3 ECNot

6Sq.M Required

not

Clearance has not obtained Rs.8,55, 0001-

been since Environ towards

obtained. II is mental Environmental

reported that Clearance and Compensation for not

.filed

the unit has consent of the complying direction

application

before SEiAA

10 be obtain

EC

been obtained

Board have not of the Board. A case

Consent order

Authorisationissued with

validity upto

31 ()3.2022

BMW

issued with.

validity upto

3UI3.2022

has been filed by the

Board under the

provision

Environmental

(Protection) Act,

1986 be/ore the

Han 'ble Judicial

o{

Magistrate, Salem for

EC violation and it is

to be admitted.

Nil

,
I
--~------~-+~-------~~~~~--------------~
Consent order Not applicable Nil4 Mh. Penang

lnternation Dental

College /Vinayaka

Mission Rsearch

Foundation.

SFNo.9712A2(p),

etc

Veerapandi ViI/age.

Salem South Taluk,

Salem District-

636308

11004. () EC Not

7Sq.M Required issued with

validity upto

3U13.2029

since it IS (In

academic

[acility only and

not generating

any Bio medical

waste.

5
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--_-_.__--_. ._-

5 Mis. Vinavaka 6612.96 ECNot Consent order BMW Nil

Missions Sq.M Required issued with Authorization

Homeopathic validity upto issued with

Medical College & 3/.03.2080 validity upto

Hospital. 311()312()22

SFNo.IBIB,

Vecrapandi Village.

Salem South Taluk,

Salem District - ..

636308.

----
6 Mil-. Sivarai 2845.9 EC Not Consent order BMW Nil

Homeopathic Sq.M Required issued with Authorisat ion

Medical College validity upto issued Ivilh

and Research 3110312026 validity upto

Institute, 3110312()26

Thumbathulipatty.

Perumampatty

Post.

Salem West Taluk.

Salem District -

636307

...---_ ..'-----_ ..---
7 Mil-.Sivaraj Siddha 4981.5 ECNot Consent order BMW Nil

Medical College, Sq.M Required issued with Authorisation

Thum ba th IIIipa tty. validitv upto issued with

Perumampatty 3110312026 validity upto

Post, 3110311026

Salem West Tallik.

Salem District -

636307.

6
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I) Mis, Siva raj 3740,6 EC Not Consent order Not

naturopathy and SCj,M Required issued with Sine

Yoga Medical validitvupto aC(I{

College, 3110312()78 tacit

Thumbathulipauy. not

Perumamputtv anv

POSI, wast

Salem West Taluk,

Salem District=

6363()l

Applicable- Nil

e it is an

temic

ily only and

eeneratine~ ,~

Bio Medial

e

Z. II is/ill'lher submitted that. th« Board lias taken lleCeSSdl); action agains! the two Medical

Colleges located in the Salem Districtfor the violalions, There is no violation in respect of

the remaining sir Medical Colleges,

Under the above circumstances, it is huniblv prayed thai this Han 'ble National Green

Tribunal (Southern Zone) may be pleased to pass such further or other orders as this

Hon 'ble Tribunal /11(/), deem Iit and proper in the .Ii/CIS and circumstances ofthis case and

thus renderjustice.

7. Since, Ministry of Environment, Forests and Climate Change (MoEF

&CC) was already made as a party to the original proceedings and

by mistake, this Tribunal again directed them to be impleaded as 8th

respondent as per order dated 24.12.2020. Since it is a duplication,

order directed Suo-Motu to implead Ministry of Environment,

Forests and Climate Change (MoEF &CC) as additional 8th

respondent as per order dated 24.12.2020 is recalled.

8. The Ministry of Environment, Forests and Climate Change (MoEF

&CC) wanted some time for filing their statement as to what is the

nature of action taken by them in respect of the alleged violations

noted by the Tamil Nadu Pollution Control Board (TNPCB).

9. Originally the matter was taken up on in the year 2019. Almost

7

---------------- - -----
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nearly one year and three months have lapsed. But, however

Ministry of Environment, Forests and Climate Change (MoEF &CC)

is made as a party, after the matter has been transferred to this

Tribunal so as to ascertain the nature of action taken by them in

this regard.

10. The Tamil Nadu Pollution Control Board (TNPCB) cannot take

action against the erring units for proceedings with the project
- - -'-."..-

without getting environment clearance and State Environment

Impact Assessment Authority (SEIAA) alone can take action for

violation of this nature.

11. The counsel appearing for the respondents wanted some more

time for fling their independent responses.

12. The Regional Office of Ministry of Environment, Forests and

Climate Change (MoEF &CC), Chennai and State Environment

Impact Assessment Authority (SEIAA) are directed to file their

statement regarding the nature of action taken against the erring

Medical College who have constructed without Environment

Clearance before the next hearing date.

13. The Registry is directed to communicate this order to the official

respondents including Regional Office of Ministry of Environment,

Forests and Climate Change (MoEF &CC), through e-mail immediately,

so as to enable them to comply with the direction.

14. For appearance of parties and for consideration of report and also

8
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for responses from the respondents, post on 26.03.2021 .

....................................J.M.
(Justice K. Ramakrishnan)

................................. E.M.
(Shri. Saibal Dasgupta)

O.A.No.62/2020
OlstMarcli,-2021. Sr. -~

9
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Fig. Photos taken during site visit 
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Thiru. K.V. GUffill.:tA: "" F.S.,
MEl't1BER SEGRETAR¥. ..,..... , .~

STATE LEVEL ENVIRONl\iJj:Nr IlVlP,~CT
ASSESSMENTAUTHORIT'y-'t~~1ILN~U

, 3rdFloqI, PaJ1~galMaaiiga'i"
No.1, Jeenis:Rpad, Saidapet,

; ;'Cue, . ?15,,'
Pli,one hl'o;044-243 §T~
fax: No. '044~24359975

To

Nalrayanpattf .

Pagelof21
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accrecJfed by.;NA.BETor alabo;atory oi'cQ~nciLorScientific and IndustI-ial research Institutions

WQrl}ingiQ,1hy field bf'Environment., " '. :~' i:t ." "; '.' , ' .

1. The prRJ~ct proponent shall Carry out and submit EIA report fottheir entire campus with

iayo%.~d ..nec~~.§~~ gppulllentS bf village "A" r~g-Jstel:~tpngwit!tl:YiIlage.map>aQ,4'1,j:MB"
sketch,

by anl~nvi

2. Land document

3.

4;

s1iblllftt~i.f<iI.6rrgwitll)the

uld be furnished.

5..

6..

30f21
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U~ter No;SJ.<:lAA- T:N7F.No, 3H@Niolation/ToR - 823/20~() dated: 23:1~i2020

implementatio)1 ofEMP should be clearly speliout,

23) A~.ffutil)er cl~fication on carrying olJtl!h~a.bove4fudies incl11d~~~.antioipatla uhpact§

due to the project and mitigative measure, project prOROhent can,r~fer to the model ToR

ay:~i1ableon Mi,nis\TYwebst!e !lhttp:I(~oet'i . '.infM:al}H~1trowi;lships

Page
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~o:SEIAA.,TNIR.No. 3064Niolationl1:oR - 823/2020 dated: 23.11.2020

2._ Community resource AugmentatiofF

\1) The prqpol1~rit should pr~p~te'Iiplan of~cfiori;toE;aadfessingAhe't1~¢iis ()f the
<.'.' ': "':' :: -, - . . """':' _.' ,.' . ," " :.', '" .'~,::... .,.

communityih terms of resop~c~s in the sectors bh!(~4¢~tion~bealth"tWii§}Jorts

primarily and other such re~olltces as a1;1plica:bleto the community in tbe

viciq:jty oftbe projeen
unityresoutce·au@1entation plan should consist ofrehabUitatioirof

people, bqdget,flVpPfi!j.pP and fipte, ~.chedJlle (or

a) After the appraisal

SEAC wifi make a

..Page90f21
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W r jn~jnthe Bio medical wast.eTacility.

11.. The proponent shall not use the laundry for discarded linen, mattresses, beddings

contapljnated wikh bloodfluid and soileg \yaste. Materials other than th,e materials listed

nent should treat the effluent generated ffdin the laboratories; operation
theatie~and laundries separately and proyid~the dedi(;ate~:ETP with sePar!iteRO ~ystem
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.L~tterNo.S~!AA,-T1YIF.No. 3064/YiolaJion/ToR,,: 82312020 dated:

Pagel{of21
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Af~the desig!l~ ofbuildings~iri90nformlty with th;~Sersmi6ZoneCi~ssifiq~~2ns?

Has ,fhe con~!ttJ:~tion.;pJthe structure~ peen urgertaken as per the;Illaps :~ppf()yedRX:;the
'':::: ".:--.,--_.-.,>::}.,:> ':': -.,:-...-...-: ..,>" ," :"_ ,....'.'.,.... " .. ': :'",. _' , - :.,,-. .. <....,....::-::::.,.,.. ' ..'x'-·-,_'_;'_'' ." •.:.~"._."

concerned local authorities/local a.dministration?

10.J:l'(i~~ny constru.ction.~ctiv:ity orany 19n<;! beep.l:~l,c~nupin th~0SR:flY~,a?
.......... '__ -' --'

1L Bas the Consent of the local bbJlY: conceme,<:f:beerrobtain~afor using the treated s

. in, the OSRarea for g'Vdeningnurpc,se,"(i
. Are .the

----------------------------------------------------- ~------------------ ------- -- ----_.
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equate drinking· water. ahd.§artitary f~~ilities :PIa

w,br):{ers..at the s·ite? Was the treatment an~ pisposal bf wliste wateL!lit0ugh

dispen;ion trench lifter treatment through septic tahk?'Ih,e MSW generated

v)

Page 17 of21

-----------------.- -- -- - ---------------
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